203  Written Answers to

(a) to (d) The information sought shall be lais
on the Table of the House as soon as the same
is received from the concerned State
Government.

Uniform Panchayati Raj and Nagar Palika
Institutions

2846. SHRI TARA
MAJUMDAR: Will the
RURAL AREAS AND
EMPLOYMENT be pleased to state:

CHARAN
Minister  of

(a) whether Government have been
requested to extend provisions of Article 243
of the Constitution, providing for uniform
Panchayati Raj and Nagar Palika Institutions
to the Scheduled Areas mentioned in Article
244 (1) and (2) enabling State Governments to
held elections there according to Constitution;

(b) if so, the details thereof;

(c) whether Government have taken any
decision on such requests; and

(d) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF RURAL AREAS
AND EMPLOYMENT (SHRI K.
YERRANNAIDU): (a) to (d) The Provisions
of the Panchayat (Extension to the Scheduled
Areas) Act, 1996 for extending the provisions
of Part IX of the Constitution relating to
Panchayats to the Scheduled Areas has come
into force with effect from 24th December,
1996. The matter regarding extending
Constitution (74th Amendment) Act, 1992
relating to Nagar. Palika Institutions to
Scheduled Areas is under consideration of
Ministry of Urban Affairs and Employment.
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Poverty Alleviation and rural development
programmes in Orissa

2848. SHRI SURESH PACHOURI: Will
the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state:

(a) whether it is fact that despite all the
poverty alleviation and rural development
programmes implemented by
Government so far, the lot of the people
of the drought prone areas of Orissa
continues to be the same and incidents of
child labour, mortgaging the Children,
land and shelter, for money and food, are
on the rise; and

(b) if so, what action Government
propose to take to improve the living
conditions of the people in those areas
and to ensure that Dbenefits of
Government  schemes/programmes  reach
the needy and deserving?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL AREAS AND
EMPLOYMENT (SHRI
CHANDRADEO PRASAD VARMA): (a)
and (b) Government is aware of the



